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o Date of Decision_ :729.6.2001
P.G.Agarwal fom 553 Applicant
Advocate for the
Smt.P.C.Jha Applicant.
VERSUS
Union of India & Ors. Respondents
¢ Advocate for the
Shri V.S.Masurkar Respondents
CORAM :
The Hon’ble Smt.Shanta Shastry, Member (A)
(1) To be referred to the reporter or not ?
(i) whether it needs to be circulated to other 7
Bénches of the Tribunal ?
' ‘ ‘ C(i1i) Library o7

mrj.

baz I

(SMT.SHANTA SHASTRY)
MEMBER (A)



’: CENTRAL ADMINISTRATIVE TRIBUNAL

! MUMBAI BENCH, MUMBAI

OA.NO.681/2000

Friday this the 29th day of June,?2001.

CORAM : Hon’ble Smt.Shanta Shastry, Member (A)

Prakash Ghanshyam Agarwal,
Nominee of Late Shri R.G.Desai,
Waiter, Chief Catering Inspector,
Catering Bombay Central,
C/o.Mrs.Prem lLata Jha,
Room No.22, 4th Floor,
Esplanade Mansion, 144, M.G.Road,
Fort, Mumbai. ...Applicant
By Advocate Smt.P.C.Jha
vVS.
1. Union of India through its
General Manager, Western Railway,
Churchgate, Mumbai.
2. Divisional Railway Commercial
Manager, (Catering), :
Western Railway, : ’
Bombay Central, Mumbai. . . .Respondents

- By Advocate Shri V.S.Masurkar

ORDER B(CRAL)

{Per : Smt.Shanta Shastry, Member (A)}

The re]iefs claimed 1in this OA. are to direct the
respondents to pay the amount of Group Insurance Scheme and DCRG
due to Late Shri R.G.Desai and to pay interest at the rate of 18%

on the amount from the date of death of Shri R.G.Desai.

.2/-



2
2. The respondents have now made the payments as follows :-
DCRG : Rs.33,646/~ vide order dated 2.3.2001
CGEIS : Rs.18,458/-" vide order dated 20.4.2001

The balance amount of Rs.5,000/- was kept '1n deposit from the
amount of DCRG. It transpires that there was an over payment of
Ps.3,603/~ made to the applicant. There was some delay and
finally after recovering the aforesaid amount, the balance amount
of Rs.1,397/- has been paid to the applicént according to the
respondents. Now, the only point that is left is of interest on
the delayed payment. It is clear that payments have been delayed
and the appH‘cant is entitled to interest on the same.@ According
to the CCS (Pension) Rules,1968 gratuity becomes payable
immediately on retirement and if there is a delay beyond three
months then interest becomes-payab1e at graded rates. It is not
clear whether Railways have prescribed any specific rates of
interest to be paid for delay. [; hold that the interest,
therefore, shall be payable on the delayed payment to the
applicant in respect of thé DCRG at the rates prescribed, if any,
by the Railways. In the absence of the same, interest-shall be
payable at the rate of 9% from the date the gratuity was due upto
the date of actual payment. Similarly, interest shall be payable
at the rate of 9% in resepct of CGEGIS from the date due till the
actual date of payment. The same shall apply in respect of the
balance amount also. The respondents shall pay the interest
accordingly within a period of two monthé from the date of
receipt of a copy of this order. The OA. is disposed of
accordingly. I do not order any costs.
(SMT.SHANTA SHASTRY)

mrj. ' MEMBER (A)
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